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 Two  Reports  presented  by  the  Com-
 mittee  recently—viz.,  Sth  and  9th  Re-
 ports—cover  all  cases  of  dela  from  the
 first  to  eighth  Sessions.  The  number  of
 cases  of  delay  pointed  out  in  these  Re-
 ports  is  345.  It  would  be  relevant  to
 point  out  that  all  the  ‘Orders’  relating  to
 the  Ministry  of  Labour,  which  were  the
 subject  of  criticism  in  the  House  on  the
 15th.  and  22nd  November,  973  have
 been  adversely  commented  upon  in  the
 Ninth  Report  of  the  Committee  vide
 paras  5—8.

 I  would  take  this  opportunity  to  voint
 out  that  the  scrutiny  of  the  Committee
 has  not  been  confined  to  the  ‘Orders’  laid
 on  the  Table.  The  Committee  have  also
 been  examining  whether  there  were  any
 ‘Orders’  which  were  required  to  be  laid
 on  the  Table  but  had  not  actually  been
 laid.  In  their  Ninth  Report,  the  Com-
 mittee  have  drawn  attention  to  47  such
 ‘Orders’,  It  may  not  be  out  of  place  to
 mention  here  that  the  dealing  Ministries,
 Labour,  Commerce,  Tome  Affairs,  Ship-
 ping  and  Transport,  Deptt.  of  Personnel
 &  Administrative  Reforms,  had  initiated
 action  to  lay  these  ‘Orders’  on  the  Table
 only  after  the  matter  had  been  taken  up
 by  the  Committee  with  them.

 MR.  SPEAKER:  He  need  not  be
 worried  about  some  of  the  observations
 made  by  some  hon.  Members.  They  were
 corrected  later  on.  As  you  know,  on  that
 day  I  complimented  you  and  your  Com-
 mittee  on  the  vigilance  that  you  have
 maintained.  Anyway  I  am  very  happy
 that  you  made  the  position  clear.

 SHRI  S.  M.  BANERJEE  (Kanpur):  Sir,
 before  you  pass  on  to  the  next  item  I  want
 to  point  out  that  the  Minister  of  Parlia-
 mentary  Affairs  has  not  said  anything  by
 way  of  reply  to  our  observations.

 MR.  SPEAKER:  I  will  see  to  it  that  he
 conveys  these  suggestions  to  the  Ministries
 concerned.

 SHRI  S.  M.  BANERJEE:  It  is  a  de-
 fence  matter  and  1,000  men  are  fosing

 their  jobs.  Are  we  not  entitled  to  a  dis-
 Cussion  or  a  statement  from  the  Minister?
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 THE  MINISTER  OF  PARLIAMENT-

 WARY  AFFAIRS  (SHRI  K.  RAGHU
 (BAMAIAH):  Regarding  the  various  sug--
 gestions  mage,  I  am  glad  that  Shri  Vaj-
 payee  and  others  appreciate  my  Position.:
 Some  of  them  call  for  action  and  some
 call  for  non-action.  I  will  convey  them:
 to  the  Ministers  concerned.

 sit  मम  सिमये  (बाका)  :  भाज  सभी

 मुद्दों  के  बारे  में  पांच  बजे  वह  स्टेटमेंट  कर
 दें  कंपसू  ल  वाली  बहस  के  पहले  |

 (व्यवघा  न)  क्या  स्थिति  है  वह  तो

 बताए  ।
 MR.  SPEAKER:  I  will  see  that  he-

 Ministries  for conveys  it  to  the  proper
 action  or  statement  or  adjustment  of
 time.

 SHRI  S.  M.  BANERJEE:  You  are:
 always  doing  it,  We  have  no  complaints
 against  you.  The  Deputy  Minister  made
 a  statement  here  in  reply  to  a  question
 that  8,000  people  will  not  be  retrenched.
 Now,  1,000  defence  employees  are  gO-
 ing  to  lose  their  jobs,  Is  that  the  Gov-
 ernment’s  policy?

 2.54  hrs.
 STATEMENT  BY  MEMBER  RE-

 INDIAN  AIRLINES  SERVICE

 श्री  प्रटल  बिहारी  वाजपेयी  (गवालियर)  :-
 अध्यक्ष  महोदय,  दिनांक  i4  नवम्बर,
 973  को  एक  ध्यानाकथ्ंण  प्रस्ताव  द्वारा

 मैंने  पयंटन  द्रौर  नागर  विमानन  मंत्री  का
 ध्यान  इंडियन  एयर  लाइन्स  के  कर्मचारियों
 द्वारा  नई  शिफ्ट  प्रणाली  का  विरोध  किये  जाने
 के  कारण  इण्डियन  एयर  लाइन्स  की  सेवाश्रों
 के  अस्त  व्यस्त  होने  के  समाचार  की  शोर
 दिलाया  था  |

 उसके  उत्तर  में  संचार  तथा  नागर  विमा-
 नन  मंत्री  ने  जो  बयान  दिया  उस  में  कहा
 था:

 “The  shifts  in  Indian  Airlines  prior  to-
 the  2th  November  were  mostly  on  the
 “balanced”  pattern,  so  that  equal’
 numbers  of  workers  were  employed  in
 the  morning,  afternoon,  and  night
 shifts,  though  the  work-load  involved
 varied  from  shift  to  shift.  This  cre-.
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 ated  artifictal  shortages  When  /  the

 work-load  was  high  and  ‘eft  ‘nunibers
 of  workers  with  little  work  at  other
 times.”

 मंत्री  महोदय  के  उपर्युक्त  कथन  से  संसद
 में  तथा  बाहर  भी  यह  धारणा  पैंदाः  हुई  थी  कि
 वर्तमान  शिफ्ट  प्रणाली  के  भ्रन्त्गत  इण्डियन
 एयर  लाइन्स  में  लीन  '  समय  मे ंभी  उतने  ही
 कमंचारी  रहते  हैं  जितने  की  “'पीक'  समय  में
 “रहते  हैं  और  नई  शिफ्ट  प्रणाली  को  लागू  करने
 का  मुख्य  उद्देश्य  इस  भ्रसंतुलत  को  समाप्त
 करना  है  7
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 कितु  ,  खोजबीन  करने  पर  जो  तथ्य
 मुझे  मिले  हैं  वे  न  केवल  मंत्री  महोदय  के  कबन
 को  झुंढलाते  हैं  अपितु  उन  पर  यह  प्रारोप  भी
 आमंत्रित  करते  हैं  कि  उन्होंने  सदन  को  इस
 मामले  में  गुमराह  किया  है  ।  वे  तथ्य  इस
 प्रकार  हैं  m—

 दिल्‍ली  रीजन  के  बारे  में  इण्डियत  एयर
 लाइन्स  के  कार्मशयल  मैनेजर  तथा  ए०  सी०
 ई०  के  जनरल  सेक्रेटरी  के  बीच  7  अगस्त,
 973  को  जो  समझौता  हुग्ना  था  उस  के

 अ्रनसार

 प्रात :  कालीन  पारी
 Morning  Shift  (105000/1000  hours)  Grade  3/4  staff  5I

 Grade  i/2  staff  86
 अपराह्न  कालीन  पासी
 -After  Boon  shift  (1300/1  720  hours)  Grade  3/9  staff  33

 Grade  1/2  staff  55
 अपराह्त  कालीन  पारी
 After  noon  shift  (1720/2130  hours)  Grade  3/9  staff  30

 Grade  a/2  staff  47
 ae  कालीन  पारी
 Late  Evening  shift  (2130/2345  hours)  Grade  3/9  staft  22

 Grade  a2  staff.  50
 रात्री  पारी  हि
 Night  Shifc}  (2345/0500  hours)  Grade  3/9  staff  6

 Grade  az  staff  :  T2

 इन  आंकड़ों  से  यह  स्पष्ट  है  कि  हर  शिफ्ट
 “में  कमंचारियों  की  संख्या  ग्रेड  3/9  में

 6  से  51 धौर प्रेड  12% 12%  86  तक
 'घटती  बढ़ती  रही है  ।

 जब  यह  तथ्य  लोक  सभा  सचिवालय  के
 “माध्यम  से  नागर  विमानन  मंत्नालय  के  ध्यान  में
 लाये  गये  तो  उन्हें  यह  स्वीकार  करना  पड़ा

 प्कि  दिल्‍ली  तथा  कलकत्ता  के  कमर्शियल
 डिपार्टमेंट  में  शिफ्ट  प्रणाली  में  अ्रश्मंतुलन

 '

 हैं,  भ्रनबैलेन्स्ड  हैं,  किन्तु  मद्रास  या  बम्बई  में

 ऐसा  कोई  'म्रवंतुलन'  नहीं  है  ।

 बंम्त्रई  के  बारे  में  जो  झ्रांकड़े  मैंने  एकत्र  किये
 :  हैं  उन'  स ेपता  लगता  है  कि  मद्यपि  वहां  रोस्टर
 “में  प्रति  पाली  में  23  कर्मचारी  रखनें की
 व्यवस्था  थी,  कितु  व्यवहार  में  प्रलग

 झलग  पारियों  में  प्रलग-पलग  कर्मचारी
 संख्या  रहती  थी।  मेरी  जानकारी  के  अनुसार
 कर्मचारी  संध्या  इस  प्रकार  रहा  करती  दी

 Morning  shift  30
 Afternoon  shift.-  36

 Night  shift  23

 मैं चाहगा  कि  मंत्री  महोदय  मद्रास  के
 बारे  में  भी  सही  अंकड़े  सदन  के  सामने  रखें  1
 वे  बतायें  कि  रोस्टर  के  ग्रतुत्तार  प्रति  पाली
 में  कमंचारी  संख्या  क्‍या  थी  श्रौर  वास्तविकता
 में  यह  क्या रहा  करती  थी।

 वस्त त: नः  यह  बड़े  भ्राश्वप्  की  बात  है  कि

 नई  शिफ्ट  प्रणाली  लागू  करने  के  बाद  भी  पालम

 इंजीनियरिंग  डिपार्टमेंट  क  संख्या  बलमें  कोई

 परिवर्तन  नही  हुआ  है  i2-2:-75  ५.
 इंजीनियरी  को  जितनी  संख्या  में  ग्रुप  ए
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 ची०  सी०  तथा  डी०  में  तैनात  किया  जारहा  हैं
 उतनी  ही  संख्या  में  हर  ग्रुप  में  नईशिफ्ठ  प्रणाली

 लागू  करने  के  बाद  भी  किया  जाता  रहा  है।
 मैंने  जे  कुछ  ऊपर  कहा  है  उससे  यह

 भली  भांति  स्पष्ट  है  कि  नई  शिफ्ट  प्रणाली
 को  लागू  करने  के  कारण  यह  नहीं  है  कि
 कम  काम  के  समय  अधिक  कर्मचारी  और  अभ्रधिक
 काम  'के  समय  कम  कर्मचारी  रहा  करते

 थे,  बल्कि  उसका  कारण  यह  है  कि  सरकार
 कमैचारियों  के  प्रति  सप्ताह  काम  के  घटें  बढ़ना

 Increase  in  weekly  hours

 एक  वर्ष  में  साप्ताहिक  छुट्टी  घटाना
 Reduction  in  weekly  off  in  a  year

 रत  पाली  में  काम  के  घंटों  तथा  उड़ानों  में

 वृद्धि  करना
 Iucrease  in  hours  and  number  of  night
 flights

 झ्ौर  स्प्रे  श्रोवर-समय  का  विस्तार
 करना  चाहती  थी।  यदि  ऐसा  था,  तो  उसे
 दन  के  सामनें  प्री  तस्वीर  रखनी  चाहिये
 थी  जिससे  सदस्य  समझ  सकते  थे  कि
 सरकार  केवल  शिफट  प्रणाली  में  परिघतंन
 नहीं  कर  रहीं,  बल्कि  कमचारियों  के  काम
 के  घंटों  में  वृद्धि  तथा  सुविधाझों  में  कमी
 करने  जा  रही  है।

 THE  MINISTER  OF  COMMUNICA-
 TIONS  AND  TOURISM  AND  CIVIL
 AVIATION  (SHRI  RAJ  BAHADUR):
 Sir,  with  your  permission  I  beg  to  submit
 that  in  my  statement  in  this  honourable
 House  on  the  l4th  November,  1973,  I
 stated  and  I  quote:

 “The  shifts  in  Indian  Airlines  prior  to
 the  2th  November  were  mostly  on  the
 ‘balanced  pattern’  so  that  equal  num-
 bers  of  workers  were  employed  in  the
 Morning,  afternoon  and  night  shifts,
 though  the  workload  involved  varied
 from  shift  to  shift.  This  created  artifi-
 cial  shortages  when  the  workload  was
 high  and  left  numbers  of  workers  with
 little  work  at  other  times.  The  reten-
 tion  of  workers  from  the  lightly  loaded
 to  the  more  heavily  loaded  shifts  thus
 ‘became  inevitable.”

 TI  very  much  regret  that  Shri  Atal  Bihari
 “Vajpayee  seems  to  have  misunderstood
 my  statement  and  feels  that  I  have  mis-

 No.  LT-593!A/73].

 Services
 Jed  the  House.  I  am  sure’  that  had  Shri
 Vajpayee  examined  my  statement  care-
 fully,  he  would  not  have  accused  me  of
 such  a  serious  lapse,

 I  would  like  to  reiterate  that  in  describ-
 ing  the  shift  patterns,  I  intentionally  used
 the  word  ‘mostly’  so  as  to  make  it  clear
 that  there  were  some  exceptions  to  the  so-
 called  balanced  or  equi-strength  pattern.
 (Interruptions)  Mostly  means  that  it  does

 not  mean  absolutely  or  totally.
 SHRI  S.  M.  BANERJEE:  Both  the

 Minister  and  the  Chairman  have  misled
 the  House.

 SHRI  RAJ  BAHADUR:  Mostly  does
 not  mean  ‘entirely’.  It  is  ordinary  cdm-
 mon  dictionary  meaning.  It  does  not
 mean  entirely  and  I  have  been  repeating
 that  all  through  I  had  in  mind  the  shift
 pattern  in  the  Commercial  Department
 in  the  Delhi  and  Calcutta  regions  which
 were  not  equi-strength.  In  all  there  are
 2  categories  of  shifts  involved  for  three
 services.  Four  of  the  bases  concerned  are
 Calcutta,  Bombay,  Madras  and  Delhi,  Out
 of  the  12,  in  0  shifts  there  is  equi-
 strength,  and  in  two,  it  is  not.  Therefore,
 I  said  ‘mostly’.

 According  to  my  information  which  I
 have  had  verified  again  from  Indian  Air-
 lines,  the  shift  patterns  in  the  Engineering
 (Maintenance)  Sections  Gr.  I  to  Gr.  9
 and  the  Stores  (Engineering  Mainten-
 ance)  Sections  Gr.  to  9  were  equi-
 strength  in  all  the  four  regions  of  Delhi,
 Calcutta,  Bombay  and  Madras.  They
 were  also  equal  in  the  Commercial
 Departments  Gr.  !  to  9  in  Bombay  and
 Madras  Airports.

 I  lay  a  statement  on  the  Table  of  the
 House  which  will  show  the  position  as
 it  existed  immediately  before  the  2th
 November  1973.  [Placed  in  Library.  Sce

 Only  in  Calcutta
 and  Madras  the  variations  were  as  I  have
 already  said.  This  shows  clearly  that  I
 have  made  a  correct  statement  and  I  have
 made  the  statement  based  on  facts  which
 could  not  really  mislead  the  House.
 In  fact,  if  I  had  said  something  else
 which  Mr.  Vajpayee  perhaps  wanted  me
 to  do,  that  would  have  been  misleading.
 The  figures  shown  in  the  statement  were
 of  the  rostered  strength.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 What  about  the  actual  figures?

 ?
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 SHRI  RAJ  BAHADUR:  I  am_  just
 giving  them.  The  figures  shown  in  the
 statement  were  of  the  rostered  strength.
 It  will  thus  be  seen  that  the  shifts  were
 equi-strength  in  spite  of  the  accepted  fact
 that  the  workload  varied  greatly  from
 shift  to  shift.  To  meet  the  variation  in
 workload,  it  became.  essential  to  detain
 workmen  from  the  previous  shifts  to
 subsequent  shifts.  The  actual  number  of
 workmen  working  in  various  shifts  thus
 had  not  much  relevance  left  to  the  roster-
 ed  strength.  It  is  this  practice  that  led
 to  such  a  heavy  overtime  bill  and  other
 wasteful  practices.  It  was  precisely  to
 remedy  this  situation  that  the  manage-
 ment  introduced  new  shift  patterns  with
 effect  from  2th  November,  based  on  the
 actual  requirements  of  the  workload  in
 each  shift.

 In  fixing  the  new  shift  pattern,  the
 Management  has  made  sure  that  the
 agreements  with  the  unions  are  not  in-
 fringed  and  that  no  individual  workman
 is  made  to  work  more  than  the  permissi-
 ble  limit.

 The  House  will  thus  sec  that  I  have
 at  no  stage  misled  it.  On  the  contrary,
 my  original  statement  of  the  4th  Nov-
 ember  states  the  facts  correctly.

 MR.  SPEAKER:  Now,  we  pass  on  to
 the  neat  item.  Shri  S.  M.  Banerjee  has
 to  move  the  resolution  under  item  No.
 10.  Items  Nos.  0  and  i!  will  be  taken
 together.

 श्री  मध्‌  लिमये  (बांका  Pg  पध्यक्ष
 महोदय,  मेरा  व्यवस्था  का  प्रश्न  है
 मेरी  एक  व्यवस्था  है  ।  जो  आप  के
 सामने  रखना  चाहता  हूं

 MR.  SPEAKER:  It  is  not  yet  moved.
 It  will  be  taken  up  after  lunch.  Shri
 S.  M.  Banerjee  may  move  it  after  lunch.
 After  Shri  S.  M.  Banerjee,  the  Finance
 Minister  will  speak  and  will  reply  to  the
 point  of  order.

 3.06  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 DECEMBER  7,  973  Disapproval  of  Central  20
 Salt  (Amdt.)  Ordinance  (St.  Ree.)

 The  Lok  Sabha  reassembled  after  Lunch
 at  four  minutes  past  Fourteen  of  the

 Clock.

 [Mr.  Deputy-Speaxer  in  the  Chair]!

 STATUTORY  RESOLUTION  7८  DIS-
 APPROVAL  OF  CENTRAL  EXCISES
 AND  SALT  (AMENDMENT)  ORDIN-

 ANCE,  973

 MR.  DEPUTY-SPEAKER:  _  Statutory
 Resolution  relating  to  the  Central  Excises
 and  Salt  (Amendment)  Ordinance,  973
 (Ordinance  No.  3  of  1973).  Shri  S.  M.
 Banerjee.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 May  I  take  it  that  I  can  speak  on  both
 the  Ordinance  and  the  Bill  because  we
 are  discussing  both?

 MR.  DEPUTY-SPEAKER:  Yes,  you
 can,  :

 SHRI  S.  M.  BANERJEE:  I  beg  to.
 move  the  following  Resolution:

 “This  House  disapproves  of  the  Cen-
 tral  Excises  and  Salt  (Amendment)
 Ordinance,  973  (Ordinance  No.  3  of
 973)  promulgated  by  the  President.

 on  the  2nd  November  1973...
 I  would  add  with  your  permission—

 “on  the
 Ministers”.

 advice  of  the  Council  of

 sit  ra  fat  (बांका  ):  उपाध्यक्ष
 महोदय,  मेरा  प्वाइन्ट  श्राफ  गश्रारडर  है  ।
 में  इसलिए  इन्तजार  कर  रहा  था  कि  #
 चाहता  था  क्रि  यह  बाकायदा  रेज़ोल्यूशन
 आपके  सामने  शये  |

 पहले  जो  मेरे  दस  मुद्दे  हैं  उन  को  मैं  प्रापके
 सामने  रखूंगा  ब्रौर  उस  के  बाद  एक  डेढ़

 मिनट  भाषण  करूंगा  |

 MR.  DEPUTY-SPEAKER:  Only  ona
 point  of  order.

 SHRI  MADHU  LIMAYE:  Yes.

 लिखक़र-दिया  पै  कल.ही।


